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Ii1 THE CEIFTRAL AIMIUISYRATIVE TRIBUNAL, JATEUR EENCH, JAIFUE.
* ok K
Date of Decisicn: 28.7.97
OA 45%9/96
1. Ghanshyam Thatil, last employed on the post of (T8) Cazumal Woerler in the
cffice of Fagsport Officer, University Marg, Tonk Poad, Jaipur.
2. Vined Dmar, last enployed on the post of (T2) Casual Laboor in the offic
of Passport Officer, Univefsity Mary, Tonl: Foad, Jaipur.
.+« Applicants
Versus
1. Unicn <f India through the Secretary to the Govi., Ministry of External
Affairs, New Delhi.
- 2. The Fasspcrt Officer, Fassport Office, University Mavrg, Tonk Poad, Jaipur.
2. Mrz.Manju Verma, Casznal Labour in Passport Office in the office of
Passpert Officer, University Mary, Tonk Foad, Jaipur.
4. Shri Shambtn Tamar Sharma, Casual Lakear in the Fassport Office in the
cifice of Passport Officer, University Mavy, Tonk Road, Jaipur.
... Respondents
CORAM:
HOIVELE ME.SOPAL I'FISHITA, VICE CHAIRMAN
For the Applicant ees Mr. Shiv Kumar
For Fespondants 10,1 and 27N evs Mr.Hawa Singh, brief holler for
. Mr.V.S.Gurjar
Fer Fespondants Mol and 4 ... Mone
O-R-D-E-R

ngth application is, theresfore,
rd

PEF - HOl'ELE MF.GOFAL-FRIZ HIMA , - VITE - THATFMAN

Arplicants, named akove, have filed thiz application w/z 19 of the
Administrative Trikunals Ack, 1935, challenging the ingngned cvders, at Annz.A-1

dated 15.11.9%,
of the Fazgport Officer at Jaipur were diz—engagel w.e.f.
of the benefits

by which their services as casnmal worker/lakoar in the
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of the
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1J l’\ qf"

office

applicants have alss acught a Jirvecticn £ ertensicn

acheme regarding grant of temporary status and regularisation of casaal worker
vide OM dakbed 10.5.55.

to taks them on duty.

They have alsc praysd for a directicn f£o the respondents

2. Heard the learned ocounsel for

holder for Shri V.S.ourjar, oounssl for respondents 1e.l and 2. Hlone present

for respondents Mo.2 and .

4, The learned counsel for the applicanta haz stated that he wanks to make a
reprezentakion  to  the concerned  authority  regarding hi= grievance. This
Aispceed of at the stage of admizsion with a

the applicani and Shri Hawa Singh, bkrief
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dirsction to vrezpondent Mol t5 decide Fhe applizants® representation, if the
game is made by them within 15 days from boday, through a Jetailed reaking
order. Fespondent Wo.2 iz further directzd to rake a dzcision on  the
representation made by the applicantz within a rericd of twe months from the
date of its receipit.  If the aprlicants are aggrieved by the decizicn taken on
the representaticn, they shall ke at likerty to file a fresh applicaticn, if so
advised. Lat ga 230y of the A and the annesnres therets be sent to respondent
No.2 alongwith a copy of this order. Do order as ko costs.

(GOPAL FRISHNA)

VICE CHAIRMAN
15 VK




